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(b) if so, the details thercof with steps
to be taken in this regard;

(c) whether such demands will damage
the interests of small investors; and

(d) if so,
matter?

THE MINISTER OF FINANCE
(SHRI P. CHIDAMBARAM): (a) and
(b) SEBI has informed that the
Merchants” Chamber of Commerce,
Calcutta has sent a copy of its press
release dated November 22, 1996 1o
SEBI. The Chamber has expressed the
fear that as SEBI controls all market
intermediaries, arming it with judicial
powers could lead to unjust decisions and
depression of the capital market. SEBI
has stated that matters governing the
functioning, the fees structure and
registration of the market intermediaries
are laid down in the respective
regulations and, therefore, there is no
scope for- any arbitrariness.

the action taken in the

(¢) and (d) The market regulator has to
have adequate powers to perform the
regulatory function in order to protect
the interests of investors.
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Investment Schemes offered by Private
Financial Institutions

2563. SHRI K.M. KHAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether "Government's  attention
has becen drawn to advertisements  of
private  Financial Institutions, namely
Thirumuruga Real Estate-Finance and
Group of concerns of Madras and M/s.
Hoffland Finance Ltd. Declhi cte. arc
offering 30% and 24% intcrests on their
fixed deposit schemes for 12 months.

(b} whether such ratc of interest with
tinanciul background of such companiecs
has been approved by any Government
ageney.

(c) if so, the dctails thereof and if not,
action proposed to be taken in this re-
gard;

(d) whether Government propose to
2ducate the people through media on
such cxploiting investment schemes; and -



